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b warked  for wore than 740 davs i two

yaars  (1994=189%) continuousTy without. any

He thus hecame #2ligible for arant of  temporaiy

ot atus and for reautarisation, Two casiual

wera enadaaed as Cazual Labourers when the ~srvices of the

aforement jonsd juntor  casual lahourers  are  stild

continiling in  the  Departmant. tagrieved by this

to the Tribunal sesking  divection

M . b L g e
gage Nip oand o confer doon

him tewporary  status and o considar  Mim for

2. The re=oondspnts  in their replv state that the

applicant was  engaged  in the Personal Section of  the
Fv-Ministar of State for Wasztelands Development at  the

H

gleasure of the then Miniater on co-terminus hasis w.&.
14.10,1992,  On the Minister demittinag office  the
w5 of  the applicant were also ui%'enéaced‘ The
respondents  sav  that no seniority Tist of  <uch castsi

Jahaurers 493, maintained and since the services of  the
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icant had not heen enaaged throuoh the Fnolovment

Txchange. 4 a wmatter of fact the asolicant was

appointed  on the personal chafce of the then Minister of

For tha duration of the tenure of the MWinister, The

learnaed counsel  for the . applicant on tha other hand

submits t
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tre CNONMENGE . Onece his s
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then he e to he treated Tike a casuasl Tabow stV as

those whno  are sponsored by the Emplovment Txchangs. T

M ]
5. T v considered ths arauments on both

]

Judagment .  In thaet ovder, the Tribunal had concluded that

b

departmental  instructions ghout the Fenloveent  Exchange

seen  made  only to orevent misuse of power, [t was
however noted  that despite these instreuctions, the Joral

casial

Tahourers not  soopsorad by the Emplovment Tuchanges or

casual Vabour

not  sponsored by the Foolovment  Bxchanoe

P A s et e oy i s b b e ] e  r
cannot ne Fragusnt and Luch grpect oA endageman

peceszary whan all appiroved casue) Vabaurers have




C
C

‘Jl/

- ~N-
N ke Py TS e .
}»cf'c.] muh;v\,d r.:.'Td' Wi S {6 e inine Gi e
[ s b g e R U B M N . p
ANDEOVEQ casual  Tahaourers hava Juumiu wmc thade work Gl

it

inal  wWorks

an ey g e oy U | e b MV o g h o "

case  no suchhs @xplanation Tor CEnaaaing the
¥ autside the sponsorship of Tanlovment Dxchanae

has heen Qiven
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6. iy tne  cass ot The Exe Sumerintenusnt

Malkapatnam, Kristma District, Andhra  Pradesh Vs,
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Supreme Court has  held that  there  should  be eoial

cooortunity  in the watter of employment to all eliagih

<, Thus, while it would be wmandatory to infors

Fmplovmant  Exchan DCapartment shauld  alse  give
advertisament in «, atc. 1 de not therafore

agree with the contentions_of the learnad counsel for Hhie
'”ROD] ycant that uu‘v‘{*rmnirsh &mi i U-Jﬂr* nt can ha at fforded 1o

anyvone whather  sponsored by Foployment Fuchanas or  noh:

the touch/ asums  stons G that edual apoortunity 3s given

without following the proceduie e
cqualility  of  oppoirtunity. i
justified on  the ground that  the #inister requires

has confidence or trusy

anly in those wersons then they can obvionsly )th?f only
+311 the Miniaster holds office. Such persons  cannob-

claim to be ahsorbed into the ranks  of  temporary o

7. M'n the liaht of the above discussion, [ hold thst
the appaintment  of ihe  oapplicant  wss  Tin spewial

circumstanced, having  hesn Mﬂd\ at the
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holding  the office. The Hinister

office the services of the applicant ware 1ik
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heen Filed persons aopointed at

o instance of Minister's office.. The J«sue dnpvelved is

as  that in 0& No.974/96 and
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